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Record of Proceedings

Case was called out for virtual hearing and heard along with Petition No. 337/TT/2022.

2. The learned counsel for the Petitioner submitted as follows:

a. In compliance of the directions passed vide RoP of the hearing dated 20.12.2022,
the information has been filed vide affidavit dated 10.1.2023.

b. The asset, namely, 02 nos. 400 kV line bays at Rangpo GIS in the instant petition
is associated with Loop Out D/C (LILO-second circuit) of 400 kV D/C Teesta lllI-
Kishanganj Line at Rangpo (covered under Petition No. 337/TT/2022) and
requested the Commission to condone the time over-run in case of the instant asset
as well as per submissions made vide affidavit dated 10.1.2023.

c. None of the respondents have filed any reply in the matter.

3. After hearing the learned counsel for the Petitioner, the Commission directed the
Petitioner to serve a copy of the petition on the Respondents, if not served earlier, and the
Respondents as a last opportunity may file their replies by 3.2.2023 with an advance copy to
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the Petitioner, who may file rejoinder, if any, by 17.2.2023. The Commission further directed
the parties to adhere to the timelines and observed that no extension of time will be granted.

4. RoP in respect of Petition No. 337/TT/2022 has been passed separately.
5. Subject to above, the Commission reserved the order in the matter.
By order of the Commission

sd/-
(V. Sreenivas)
Joint Chief (Law)
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